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(?KDLR!N\TED; “ May, 2008
Coram:

Hon ble Mr. Justice K. FPhankappan, Member {J)
Hon’ble Mr. CR. Mohapatra, Member | iA)

The applicant files this Onginal - Application
chalienging the inaction of the Respondents in not giving him
promotion to the post of Vice- -Principal in consideration of his
senionty. The applicant files this : application while Workmg
PGT in Hindi under N ovodaya V idyalaya Samiti as seiected on
26.05.1989 and his service was confirmed during May, 1991,
The applicant as per order dated 151298 (Annexure-A/1 )4
attached to JN.V., Mundali, Cuttack as a PGT, Hindi and he
was a Gold-Medlist in M.A. in 1986. He was also pulsg m
charge of Principal at ] NV - Rahikar, Dist. Satna from 22.06 93
to 19,1193 and the certificate of performance  dt.16.01.95 is
annexed herewith as Annexure-A/4. The certificate granted by
the Principal on 11.11.97 {Annexure-A/5).  The applicant
became eligible for promotion to the post of Vice-Prncipal in
May, 2002 and as per the semionity hist the applicant had
represented this matter  vide Annexure-AJ/6. However, the
applicant was not selected as V ice-Principal as the applicant has
not achieved the Bench Mark when he ap seared before the
DPC  and he has got an_:y( good" m&:;- Hence this applicant
approached this Tribunal praying thai “Hon’ble Tribunal be
graciously pleased to direct the Respondents to consider the

applicant for the promotion to the post of Vice-Principal and
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give all financial benefits keeping par with his immediate
yuniors.” The applicant also g?é%r a direction to consider
him to the post of Vice-Principal. In the above premises this

present apphication is filed.

2. Counter is also filed for and on behalf of the
Respondents where i it is stated that thongh the applicant was
within the zone of consideration for the post of Vice-Principal
during 2002 as he has failed to attain the minimum prescribed
bench mark based on his performance/ACRs reports, the DPC
constituted for the purpose has not recommended his name for
promotion. Further it is stated in the counter that for the years
2002, 2004, 2005 also the applicant failed to posses the
minimum bench mark. When the applicant was not found fit
for promotion to the post of Vice-Principal his case was

rejected.

3. After considering the contentions raised in the
O.A and m the Counter affidavit we are of the view that in the
premises now filed before this Tribunal we are not  inclined
to allow this O.A and we are of the view that since the
applicant has failed to get the minimum bench mark and as the
DPC  has not recommended his name it is not PIoper on our
part to give any direction as prayed for in this O.A.
Accordingly this O.A stands dismissed as menit less. Without
any order as to cost.
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